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INT.ftODVCTION 

I. the Chairman. Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes having been authorised by the 
Committee to submit the Report on their behalf. present this 
Forty-third Report (Eighth Lok Sabha) on Action Taken by 
Government on the recommendations contaiDed in the Thirty-
eighth Report (Eighth Lok Sabha) on the Ministry of Human 
Resource De,velopment (Department of Education.)-Reaervationa 
for and employment of Scheduled Castes and Scheduled Tribes 
in University Grants Commission and Central Uu.tverJities and 
admission and other facilities provided to the Scheduled Caste and 
Scheduled Tribe students. 

2. The Report was considered and adopted by the Committee 
on 11 November, 1988. 

3. The Report has been divided into the following Chapters: 
I. Report 

II. Recommendations/Observations which have been accep-
ted by Government. 

III. Recemmendations/Observations which the Committee do 
not desire to pursue in view of the Government's replies. 

IV. Recommendation/Observation in respect of which reply 
of Government have not been accepted by the Com-
mittee and which requires retteration. 

V. Recommendations/Observations in respeCt of which final 
replies of Government have not been received. 

4. An analysis of the Action Taken by Govemment OIl the recom-
mendations contained in the 38th Report of the Committee is gCven 
in Appendix. It would be observed therefrom that out of 4" 
recommendations made tn the Report 28 recommendations i.e 

66.87 per cent have been accepted by the Government; the Committee 

(Iv) 



( ) 
do not desire to pursue 6 recommendations i.e. 14:.29 per cent of 
their recommendations in view of the Government's replies. one 
recommendation i.e. 2.38 per cent in respect of which reply of 
Government has not been accepted by the Committee, require rei-
teration; and for 7 recommendations i.e. 16.66 per cent, final replies 
of the Government have not been received. --. 

New Delhi; 

November 7, 1988 
Kartt'"ka 16, 1910 (Salta) 

ARVIND NETAM, 

Chainnan. 
Committee on the Welfare of 

Scheduled Castes and Scheduled Tribes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the Action Taken by 
Government on the recommendations/observations contained in the 
Thirty-eighth Report of the Committee on the Welfare of Scheduled 
.castes and Scheduled Tribes (Eighth Lok Sabha) on ·the Ministry 
of Human Resource Development (Deptt. of Education)-Reserva-
tions for and employment of Scheduled Castes and Scheduled 
Tribe/; in University Grants Commission and Central Universities 
and admission and other facilties provided to the Scheduled Caste 
and Scheduled Tribe students. 

1.2 In para 4.75 of their Thirty-eilhth Report the Committee 
had stressed that "carry forward of posts doe. not mean non-filling 
of such posts. It simply means that if an SC/ST candidate is not 
a,'ailable in • particular recruitment, the post may be fllled by 
a general category candidate and in subeequent years the efforts 
should be made to flll up the carry forward vacancy alongwith 
other vacancies that may arise." They had recommended that 
"The practice of carry forward of posts reserved for SCI/STI in 
the category of lecturers should be introduced in all the Central 
Universities immediately as provided in the Government directives 
on the subject so that candidates belonging to SCs/STI get their 
due in appointments to the cadre of lecturers in the C.entral Uni-
,'ersi ties." 

1.3 In their reply dated 27 September, 1988 the Ministry 0" 

Human Resource Development (Deptt. of Education) stated that 
"the matter was considered by the Committee of Vice-Clan.cellors 
of the Central Universities and later on by the Standing Committee 
of the University Grants Commission OIl the Welfare of SCs/STs 
in Indian Universities. The recommendations made by both these 
Committees were flnally considered by the University Grants Com-
mission In Its meeting held on 28th JUDe, UI88. The Commlsa1on 
was of the view that the academic programmes in the Universities 
would sutler if the practice of carry forward. of posta reserved ... 
SCs/STs in the catel{Ory of lecturers Is introduced fn the Central 
Universities. The Commission did not ,therefore. a~ee with the 
recommendation made bv the ParUamentary Committee In thfs 
t"estclrd. The Denartment of Education endone the vi ... of the 
University Grants CommI88ion." 
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1.4 The Committee are not satisfied with the reply of the GO\'em-

ment that the academie programmes in the Universities would suf(er 
if the practice of earry forward of posts reserved for SCs/STs in th(.~ 

eategory of lecturers is introduced in the Central Universities. The 
Committee, therefore, reiterat~' tlheir cartier recomnlendatioll t.lInt 
the practiee of carry forward 0.£ vaeancies reserved for SCs/STs in 
the eategory of lecturers be introdlwt·d in all the Central Unh·(·r· 
sities. . ~. , 



CHMTE&.U 

l(.JSX;O~DATIONS/OSSERVATroNS WHlICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

Reeommendation SI. No. 2 (Parll No. 2.9) 

The Committee note that out of nine Central Universities barr-
ring Aligarh Muslim University. all the Universities have adopted 
UGC guidelines regarding reservations for SCs/BTs in services. 
However. as pointed out by the Registrar of Banaras Hindu Univer-
sity, there have been certain delays in the implementation of these 
guidelines. The ·Committee recommend that once the guidelines 
have been adopted for implementation, the universities should do 
their best to implement those expeditiously and in tote so that the 
desired benefit accrues to SC/ST persons. 

Reply .. f the Govemment 

The .recommendation hlUlbeen br.olijJht wtqe noti£e of the Cen-
tral Univer$ties for their Iguidance and necessary action. 

[Minis~ry of Human Resource Development (Department of 
, Education) O.M. No·. 7-4/88-U.5 dt. 27th Sep., 1988] . . ", ,,' 

Recommendation SI. N? 4 (P~a No. 2.20) 
; 

T.be Committee note that in spite of the .a&i8~rance given by the 
then Ministry of Education in September, 1983, the University 
Grants ConHriissidn ACt ias :t1ot"been ilmandfNi·1IH far to make the 
guidelines of the UGC in regard to the implementation of the res-
ervation orders in the Centra] Universities applfeable automatically. 
The reason for the delay has been stated to be that at the time of 
~vin.g the assurance the Mirlistry had a plan to give wider powers 
to UGC ~ to expand the SCOpe of its activities. the intentfotl be-
ing to make 'doc a' kini'of an overall umbrella with certain Sub-
Commissions with greater 'Scope of activities. However, subsequently 
this cluesuOft was linked '.with' the fonnulatit!n of the new education 
poUey under 'Which th~ decl'Jion bas been taken. to constitute ano-
ther Apex Body f9r..:t»AJ.h.c:r: ~~c.~~n. ~!Jpg the evidence the Spe-
cial Secretary, Ministry of Human Resoui'ce Development. assured 
the Committee that . the dttcision to implement th~ earlier re-
commendation . of the \:'ommittee baa n~t been dropped, 

] 
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The Committee appreciate the apprehension of the Uni-
versities Authorities that the autonomy enjoyed by them 
in the field of academics should not be diluted by any 
means. Keeping all the factors in view. the Conunittee recommend 
that the University Grants Commission Act may be amended in a 
Limited way to make only the Commission's guidelines regarding 
implementation of the reservation policy applicable automatically 
in all the Central Universities at the earliest which will be inhar-
many with the Constitutional provisions regarding the welfare of 
Scheduled Castes/Scheduled Tribes. In the alternative the Central 
UniverSities should amend their statutes immediately agreeing to the 
implementation of the UGC guidelines in this regard to ward off 
their apprehensions about the possibility of the dilution of the auto-
nomy enjoyed by them in the field Of generation and dissemination 
of knowledge. 

Reply of the Government 

Keeping in view the apprehension of the University authorities 
about possibility of dilution of the autonomy enjoyed by them. it has 
been decided to accept the alternative suggestion of the Committe£' 
that the universities should amend their statutes agreeing to imple-
ment the UGC guidelines for reservations for Scheduled Castes and 
Scheduled Tribes. The Central Universities have been requested to 
take immediate steps to ameonu their Statutes/Ordinances suitably. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7·4/88-U.5 dt. 27th Sept., 1988] 

BeeemmeadatiOil 81. No •• (Para No. al) 

The Committee have been informed that the Officer-in-charge 
of the Cell does not visit the Headquarters of the Universities re-
gularly to oversee the implementation of the reservation policy. The 

. Committee recommend that to have an effective feedback on th£' 
implementation of the reservation polley. the Offtcer4n-charge of 
the Cell should make it an al!.nual feature to visit the headquarters of 
the Central Un.iversities so th~i; if there are any lacunae in the imple-
mentation of the poliey. theRe are rectifted at the very initial sta,:te. 

Reply of the Govermn_t 

The recommendation of the Committee that the Oftlcer-in-eharge 
of the Cell should make ali annual feature to visit headquarters of 
the Central Universities ha..; been noted fOT compliance. 

I'Mtnistry of Hmnan Hesource DevelODlllent (Department of 
Education) n.M. No. "-4/~U-S dt. 27th Sept. 1988J 



s 
BeeommendatioD Sl, No. 8 (Para No. 3.11) 

The Committee have been informed that a Liaison OJ!i<:el' has 
been appointed right from the time the Government instructioru; 
were received by the Ministry of Human Resource Development. 
However, the functions of this liaison Oftlcer were not to look aitel' 
the UGC and the Universities because they were considered to be 
autonomous bodies. The Committee consider it to be a lapse on 
the part of the part of the Ministry which is the nodal Ministry to 
ensure the implementation of reservation orders of the Government 
in the UGC and the Central Universities irrespective of their auto-
nomoUs status. If the Committee were to accept the stance of the 
Ministry then there should n-:>t have been any need of the special 
cell in the Bureau of University and Higher Education of the Depart-
ment of El!ucation to maintain liaison with the UGC and to oversee 
the implemen.tation of the Union Government's policy of reservations 
for SCs/STs in Central Universities and Colleges. The Committee 
recommend that the Liaison Officer in the Ministry should be as-
signed the duties of overseeing the implementation. of reservation 
omers also by the UGC and the Central Universties. 

Reply 01 the GOVeJ1UD_t 

The recommendation has been noted for implementation. 
[Ministry of Human Resource Development (Department of 

Education) O.M. No. 7-4/88-U-5 dt. 27th Sept. 1988] 

Reeommendatinn Sl. No.8 (Para No. 3.17) 
·The Committee have been informed that Liaison Officers have 

been appointed in the UGC and the Central Universities to look 
after the work relating to the implementation ot the reservation 
policy of the Government However, no traininc is imparted to the 
Liaison <>mcers to make them conversant with the duties 881igned 
to them. 'nle Committee recommend that regular training program-
mes for the Liaison Oftlcers in the UGC and the Universities should 
be initiateCi by the Ministry so that they know clearly what their 
duties are and how the orders regarding reservations for SCs/STs 
are to 'tie implemented. 

Reply of the GoYenunent 

'nte recommendation has been aceepted for imp1emeDtatlon. 

[M'mistry of Human Resource Development (Department of 
Edueation) O.M. No. 7-4/88-U-5 dt. 27'th Sept. 1988l 
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Recommendation SL No. 10 (Para No. 3 ~) 

The Committee note that in addition to the ~mentation of. 
the reservation JK>licy of w.e Government of India, the UGC has in-
stituted. a number of add~tional programmes for the welfa,re of SCal 
~'Ts. To monitor their implementation along with the implementa-
tion Of the reservation orders the UGC has instltuted. 65 cella in. 65 
universities. The UGC is provid.ing substantial ,.id to the unive~si­
ties in. conducting these activities by providing adequate ~wer. 
These cells are support~d on 1{)O per cent pasis and all through upto 
1990. These cells are required not only to collect data on the imple-
mentation of reservation poiicy but also act as Liaison Offices for the 
Universities as well as for the colleges afflliated to the Universities. 
The Central Cell of the UGC is req!Ji~d to collect m88Sive data 
about the implementa~ion of reservation policy and othu in.novative 
schemes introduced by the UGC. However, the response has not been 
100 per cen.t on the part of the Universities so much so 1~t the data 
analysed in 1984-85 and 1985-86 is to the extent of only 30 W 40 per 
cent of the entire data required. The Committee recommend that the 
UGC should take up the matter suitably with the conaerned univer-
sities to impress upon them the need Of providing 100 per cent data 
to the UGC Cell to enable it to monitor the implementation of the 
reservatiop. policy and other schemes introduced by the UGC in a 
constructive manner so that these yield the desired results and the 
lacunae found in their implementation are rectified at the right time. 

The recommendation hAS ~n accepted and the Central Univer-
sities have been advised to implement the recommendation. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept. 19881 

~ommenci_ti-.n S1. 13 (P.t~ No. 4.7) 

The Committee have beer. informed that the vacancies reserved 
for Scheduled Castes/Scheduled Tribes are not sent to All India for 
announcement except in the case of Banal'lls Hindu University 
and Pond.icherry University. The Co~it.tee recommend that the 
practice Of broadcasting the vacancies on AIR should be uniformaly 
resoried to by all Central Universities as 8IIureci by the Spec.1 Sec-
retary. Ministry of Human Resource Development during the evi-
dence. i -: ... ~ 
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Reply. of the· Gn."... ...... t 

The recommendation has been accepted and the Central Universi-
·ties have been. advised to take necessary action for the implementa-
tion of the recommendation. 

[Ministry of Human Resource Devel0pment (Department of 
Education) C.M. No. 7-4/88-U-5 dt. 27th Sept. 1988J 

.. " Recommendation 81. No. 14 (Para No. 4.8) 
The Committee note that none of the Central Universities makes 

any announcement throu'gh the Doordarshan regarding the recruit-
ments to be made to fill posts reserved for SCs/STs. The reason for 
this is stated to be the exhorbltant costs involved, The Committee 
recommend that UGC/Central Universities take up the matter suita-
bly with the Doordarshan authorities to explOTe the pOSSibility of 
telecasting their rectuitmen.t requirements throu'gh local program-
mes by Doordarshan more so because DoOTdarshan is likely to in-
troduce 'Rozgar Samachar' in their local telecasts. 

Reply of the f'..overnment 

The recommendation hels been accepted and the Central 
Universities have been advised to takp action for the implementation 
of the recommendation, 

[Ministry of Human Resource Development (Department of 
Education) C.M. No. 7-4/88-U-5 dt. 27th Sept. 1988:: 

Reeommendatlon Sl No. 15 (Para No. 4.9) 

The Committee note that at present copies of the adverti8ements 
issued by the UGC/Central Universities are not sent to SCIST AlIOC-
iations, all the local MPs, MLAs and all10 to tne Parliamentary Com-
mittee on the Welfare of SC. I ST •. 'nle Committee reeemmend that 
copies of the advertisement'! should invariably be sent to SC/&r 1iB-
sociatians, l0It81 MPs/MLAs and ParHameatary Committee as allU-
red by the representative of the Ministry dun. evidence. 

Reply of the Goverameat 

The recomJBendation has been accepted and the Central Univer-
sities bave been advised to take nece!l88ry steps for the rnplemente-
tiOD of the recommendation. 

[MtnIIttY of Huitt'n Resource DeveJopment (Dep6rtment of 
Education) 0 M. No. 7-4/88.;U-6 tit. 27th Sept. 1_ 
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Reeommeadatiou SL No. 17 (Para No. 6.1t) 

The Committee note that the Central Univeraities do not indi.· 
cate the nwnber of posts reserved for SCslSTs in the newspaper ad-
vertisemen.ts and in the requisitions to Employment Exchanges to at-
tract sufficient number of suitable SC/ST candidates. The Committee 
racoJDmeDd that all Central Universities should indicate the exact or 
approximate Dumber of posta reserved for SCslSTs in press advertise-
mentslrequisitions to employment exchanges so that more and more 
suitable SqST candidates feel interested to apply for the post reser-
ved for them. 

Reply of the Government 

The recommendation. has been accepted and the Central Univer-
sities have been advised to take appropriate action for the implemen-
tation of the recommendation. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept. 1988J 

Recommendation Sl. No. 19 (Para No. 4.18) 

The Committee note that University Grants Commission/Central 
University do not communicate the reasons of rejection of SC/ST 
candidates to the employment exchanges in spite at Government 
orders which are mandatory in nature. The Committee are not 
convi.nced by the argument of the representative of the Ministry 
of Human Resource Development that communication of the reasons 
to the Employment Exchanges will amount to putting a label 
against the person rejected and stand in the way of his getting 
employment subsequently. On the contrary the CommitteE' feel that 
if the Employment Exchange is made aware O'C the deficiencies in 
general of aspects which are taken into account for selection for' 
recruitment in a particular institution. it will be no reflection on 
any individual eandfate. 

Rather, in the opinion of the Committee communication of rea!IDl1 
of rejection alQng with a list at candidates rejected will obviate the 
chances of names of rejected candidates being struek off of the rosters 
of e3rehanp-s. The Committee recommend that reasons of the re-
jection of SCs/STs should invariably be communieated to the Em:: 
ploymt"nt Exehan~ to enable them tn sponsor right type 01 candi-
dates in subsequent reeruitments. 
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Reply of the Gov_t 

The recommendation has been accepted and the Central Univer-
sities have been advised to take necessary action for the implemen-
tation of the recommendation. 

[Ministry of Human Resource Development (Department ot 
Education) O.M. No. ~/-4/88-U-5 dt. 27th Sept. 1988] 

Recommendation SI. No. ZO (Para No. 4..21) 

The Committee note that in University Grants Commission/ 
Central Universities interview letters are generally sent under cer-
tificate of posting while appointment letters are sent by registered 
post. . i 

The Committee recommend that a copy of interview letters 
should also be sent through Registered Post to SCs/STs to insure 
its safe delivery as assured during evidence. 

Reply of the Government 

The recommendation has been accepted and the Central Uni-
versities have been advised to take necessary action for the imple-
mentation of the recommendation. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept. 19881 

Recommendation SI. No. 21 (Para No. 4.U) 

The Committee note that in University Grants CommiSSion! 
Central Universities generally 10 to 20 days notice is given to all 
candidates including those belonging to SCs/STs for interview. 

The Committee recommend that a minimum period of twenty 
days should be given to all candidates including SCfST candida~ 
for interview as agreed to during the evidence. 

Reply of the GoYernment 

The recommendation has been accepted and the Central Univeri-
sities have been advised to implement the reeammendatloD. 

[Ministry of Human Resource Development (Department of 
l'Aiucation) O.M. No. 7-"/88-U-5 dt.. Z'lth Sept. 1988l· 
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BecommendaUou'SI.· No. 22 (Para No ••• 27) 

The Committee llote that in the case of Banaras Hindu Univer· 
sity. Hyderabad University, Indira Gandhi National Open University 
and Jawaharlal Nehru University, the SC/ST candidates 
are interviewed in separate blocks or on separate dates. 
However, in the case of other universities, no sepa-
rate interviews were held fad SCfST candidates. The Committee 
recommend that the SC/ST candidates in the University Grants 
Commission and a:ll the Central Universities should be interviewed 
011 separate dates or in separate blocks on the same day on which 
general candidates are interviewed as provided in Government 
directives so that the interviewing body is aW8'l'e of the need for 
judging the SC/ST candidates by relaxed standards. 

Reply of the Governm.t 

The recommelldation has been accepted and the Central Univer-
sities have been advised to implement the recommendation. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7·4/88·U·5 dt. 27th Sept. 1988] 

Recommendation 81. No. 23 (Para No. 4:30) 

The Committee note that the practice of including one SC/ST 
officer in all the Recruitment Boards/DPCs is not uniformly follow-
ed by all the Central Universities. They reCommend that the 
practice of including one SC/ST officer of comparable status be 
followed uniformly hy all the Central Universities, 

'Reply of the Government 

The recommendation has been accepted and the Central Un'ivcr-
sities have been advised to implement the recommendation. 

rMinistry of Human Resource Development (Department of 
Education) O.M. No. 7w4/88.Uw5 dt. 27th Sept. 1988] 

Recommendation SI. No. 24 (P .... No. 4.31) 

The Committee note that barring a few universities none of the 
other universities maintain the40-point roster lor fining up vacan· 
cies reserved for SCs/STs through di~t recruitment/promotions. 
In some of the univenrities 4()..point roster is maintained for ftll1ng 
up resenred vacancles through promotion only Idld some other uni· 
versities maintained such a roster for filling up vacancies through 
direct l'eCriiltment onlv. The Coriuntttee reeomm.end tJliat' all the 

£eiltraJ U~lvetsities should maintain ~pbil'lt rottttol's for ftlling up 
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vacane1es l'8I8I'Veci forSCs/STs through ctirect recruitment .. well 
as through prornottODl. 

a.b' of Uae Gov_t 

The recommendation has ~ accepted and the CeD~ Unlv8r-
siti~ have been advised to implement the rcoIIUDeIld.atiOD. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4,188-U-5 dt. 27th Sept. 1988] 

Beeommendatioa 81. No. 21 (P .... No. "'.) 

The Committee note that the Central Universities are not 
following the Government Orders regarding providing of relaxa-
tions to SC/ST employees in promotJ.ons in non-teaching categories. 
During the evidence, the Committee has been allured by the Sec-
retary, UGC that a compilation containing all the Government 
Directives on the implementation of reservation policy will be 
brought out by them for the guidance of Central Universities which 
will inter-alia include the Government orders regarding giving of 
relaxations to SC/ST employees in promotions. The Committee feel 
that the preparation of compilation will take some time. They 
recommend that in the meantime a circular may be issued to all the 
Central Universities by the UGC givin, details of the Government 
orders regarding 'giving of relaxations to SC/ST employees through 
promotions to bring an immediate halt to the injustice done to SCI 
ST employees of these universities. 

Reply of the Gov~meat 

The University Grants Commission have accepted the above re-
commendation and necessary circular as recommended by the Com-
mittee would be issued to the Central Universities· 

[Ministry of Human Resourro Development (Department O'! 
Edueation) O.M. No. 7-4/88-U-5 dt. 27th Sept., IIPJ 

Recomm ..... tioa 81. No. II (P .... No. US) 

The Committee note that there is ,a huge shortfall in ftllin, up 
of the vacancies reserved for SC~ employees .th1"ouJb p.~~~1)8 
in the UGC· which has been attributed' to . the non-availabUity of 
e1i1i~ SC/ST canclfdatee for paromotIion. Aoeordiq 10 the Secre-
tafy, 'UniverRty Grants CommiMion this is beca .. of the rap of 
two years in implementing the reservation orders in direct rec:rui~ 
ment i.e. in 1970 and in promotions i.e. in 1972. According to the 
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existing elJ.&ibiJity cri~UjL ~ ~ployee becomes eligible for pNlIlO-
tiOn after putting in a reguJal. service of five yean. The Conunittee 
are of the opinion that without curtailing the eligible period in the 
case of SCfST employees,. the UGC will never be in a position to 
make up the shortfal.lB in the fUling of the reserved. vacancies 
through promotions. This becomes all the more necessary because 
of the gap of two years in the implementation of the reservation 
policy in direct recruitment and promotions. The Committee re-
commend that the matter may be reviewed and the eligibility cri-
teria for promotion of employees be suitably lowered so that there is 
no shortfall in the fUli~g of suc'\l .vacancies. The Committee will 
like to be apprised of the decision taken in this regard. 

Reply of the Government 

The recommendation has been brought to the notice of the Uni-
versity Grants Commission for implementation. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 19881 

Recommendation SI. No. 30 (Para No. 4.79) 

The Committee note that in the case of non-teaching posts re-
8et'Ved for SCs/STs. the decision to dereserve such posts in case of 
non-availability SC/ST candidates is taken at the level of appoint-
ing authority which is the Executive Council of the University and 
is chaired by the Vice-Chancellor and in case of certain categorie;; 
by the Registrar. The Committee feel that when the Executive 
Council is chaired by the Vice-Chancellor it is quite appropriate 
that the dereservation decision is taken by it, the Vice-Chancellor 
being the Chief Executive of the University. However, in cases 
where the Executive COUDeil is chaired by an ofticer other than the 
Vice-Chancellor, the decision to dereserve posts reserved for SC/ST 
would always be put up to the Vice-Chancellor and his orders taken 
thereon. 

Reply of the GoftnuDeat 

The recommendation has been .accepted and the Central Univer-
ctles have ,been advised to implement the recommendation. 

[MinIstry of Human Resource Development (Department of 
1ldueation) Oll. No. '1-4I88-'U-5 dt. 2'ftrl Sept., 1988} 
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Bec:ommendatioll SI. No. 31 (Para No. (,.) 

"1 
.' t 

The Committee note that the percentage of SC/ST employees in 
the services of the University Grants Commission in all the cateao-
ries is too low as compared to the quota fixed for them in the Gov-
ernment Directives. During the evidence, the Committee were in-
formed that the entry point for the staff to join the services of the 
UGC was Category 'C' i.e. as LOCs. Thereafter the appointments 
to Category 'B' and, 'A' are made through promotIons. As the staff 
Selection Commission has not been able to recommend requisite 
number of LDCs to the Commission for appointment'll the shortfall 
in posts reserved for SCs/STs is automatic in all the categorIes 
because whenever there are posts available in Category 'A' and IB' 
the SC/ST employees are not available in feeder cadres fol' promotion 
according to eligibility criteria laid down. However, the Secretary. 
uac has assured the Committee that the uac: will make a request 
to staff Selection Commission to hold a special recruitment of staft' 
confined to SCB/STs only for the University Grants Commission. 
The Committee will await the outcome of the efforts made by the 
UGC to hold special recruitment of SCs/STs to wipe out the back-' 
log in the reserved vacancies. 

Reply of the Goventmeat 

The University Grants Commission have requested the StaJf 
Selection Commission to hold a special test on behalf of the Com-
mission for recruitment of SC/ST candidates. 

[Ministry of Human Resource Development (Department of 
Education) OM. No. 7-4/88-U-5 dl 27th Sept., 19881 

Recommendation SI. No. 3Z (Pan No. ".17) 

The Committee note that there are huge shortfalls in ftWng up 
the vacancies reserved for SCsjSTs in all the Central Uniwnitieg 
and. no special recruitments have been made by any of tbeae Uni-
versities to clear it except a solitary instance where the Hyderabad 
University held a special reerultment for SCs/~s to clear a back-
log of 20 vacancies in the non-teaching staff. The ShortfaU has been 
attributed to non-availability of suitable peraons belonginc to SC., 
STs. The Committee recommend that the Central Universities 
should bold special recruitment to clear the bacldog in the vacan-
cies reserved, for SCs/STs both in teaeh1ng and non-teaching (!8te-
garies .. assured by 1he Speclal Secretary, Mlnistry of Human Re-
source Development during the evidence. 
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88pl)' of the Govel'lUllellt 

'1"he. recommendation has been accepted and the Central Univer-
sities have been advised to implement the recommendation. 

/Ministry of Human Resource Development (Department of 
Education, O.M. No. 7-4-/88-U-5 dt. 27th Sept., 1988] 

Rec:ommendatioa SI. No. 33 (Para No. 4.98) 

. The Coau:nittee have been informed that the backlog in the vacan-
cIes reserved for STs in the Pondicherry University could not be 
cleared because there are no STs in Union Territory of Pondicherry. 
The Committee recommend that the Pondicherry University being a 
Central University should recruit STs from other parts of the country 
like Lakshadweep which are predominantly in-habited by STs. 

Reply of the Government 

The recommendation has been accepted and the Vice-Chancellor, 
PntlicheTry University. has been advised to take necessary action 
for the implementation of the recommendation. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 1988] 

Recommendation SI. No. 34 (Para No 5.5) 

The Committee note that in some of the Central Universities 
there is no mechanism for the redressa} of the grievances of the 
SCIST ·employeeswhieh in their opinion is detrimental to the in-
terRts of the employees belonging to these communities. The Com-
mittee recommend that this work may be assigned to the SCIST 
Cells set up in the Untversities so that the «rievances of the SCIST 
employees are attended to promptly as assured by the Secretary, 
Uniftraity Grants Commission during the evidence. 

Reply of the GovernmeDt 

The recommendation has been accepted and the Central Univer-
sities have been edviaed to implement the recOJ!nmendation . 

. [Ministry of Human .Reso\1rce Development (Dep~ent fIf 
Education) O.M. lio. 7-4/B8-U~ elt .. 27th Sept., 1988] 

Ree~.tio~ SI. .No. 35 CP ... N •. 5.8) 

The Committee note that berriitg the Banar8s Hindu Univ6s1ty, 
Hyderabnd University and Jawaharlal Nehru University, no other 
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Central University has provided reservations for SCIST employees in 
the allDtment of r81idenUal ac:eommoclation. The Committee NilOID-
mend that reservation for SC[ST employees tn allotment of ac::com-
..... tion should be provided by all the Central Univel'lities as per 
Government tnltructions a, assured by the Secretary, UGC during 
the evidence. 

Reply of the Govena .... t 

The recommendation has been accepted and the Central Unlftr-
sities have been advised to implement the recommendation. 

(Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 1988"; 

Recemmendatioll 81. No. 37 (Para No. 6.9) 

The Committee note that relaxatiO!lS have been provided to SC! 
ST students in the admissions to various courses in the Jawaharlal 
Nehru University. However. they have been informed that if an 
SC/ST member is not available in the faculty to which the admissions 
are made then members of the faculty other than SCslSTs afe in-
cluded in the Interview Board. The Committee are not convtnced 
by the argument that tnclusion of an SCIST member from other 
faculties is a reflection on the members of the faculty. The Commi-
ttee recommend that in such circumstances an SCIST member from 
a faculty other than the one to which admissions are to be made 
may invariably be included in the Interview Board if for nothing 
else atieast to ensure that the SCIST students seeking admission in 
the University are evaluated on the basis of relaxed standarda. 

Reply of the Goverament 

The I'eeOl11D1endation has been accepted and the Central Univer-
sities have been advised to implement the reeommendation. 

(Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/BB-U-5 dt. 2'7'th Sept., lt8'B] 

Reeclmmendedtm 81. No. 31 (Pua N •.•• 15) 

The Committee note that ten per cent CODC8I8ion in the qualify-
iDg examination is given to the SCIST student. .. king admissl,aDs 
JIl medical eourses in the Delhi University - per the relaxations 
prOv'lded by the Medical CoUDCil of ladia. In other technical courses 
a relaxation of 5 pet' eent is giftID iD the 41ualtfylng examinatlea. 
HoWftel' the Committ. have 1Ieen infOl!m8Cl that in the year 1 __ 
M, 53 ";'tII. In the yerw 198847 •• sea. and in the year 198'7-88, Sf' 
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seats reserved for SCs/STs were de-re&erved because of the peeculiar 
~dmissiOll practice that if the requisite number of SCIST candidates 
l~ not available by the last date fixed by the University for admis-
SIon to each course, the remaining seats a.re de-reserved and filled 
f~m general category. In the opinion of the Committee this pecu_ 
har procedure may not be in the knowledge of SCIST candidates 
seeking admission to these courses and the seats reserved for them 
might have been d&-reserved by default. It is possible that on the 
la~ day fixed for admi~sio?s, the SCjST candidates may not be ap}l1'oa-
chmg the concerned mstitutesicolleges. The Committee recommend 
that this procedure needs a change either by extension of the time 
for admissions in the case of SC 1ST students or by issuing an ad-
vertisement in all the national and local newspapers making the 
position clear to the SCIST candidates that it is in their interest to 
check with concerned institutes I colleges whether they have been 
given admission or not on the last date fixed for admissions 80 that 
the chances of de-reservation of the reserved seats are minimised. 

Reply of the Government 

Delhi University has been requested to take necessary action as 
recommended by the Committee. 

rMinistry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 1988] 

Recommendation 81. No. 39 (Para No. 6.20) 

The Committee note that the well established practice of central 
registration for SCIST students seeking admissions in various courses 
in the Delhi University Colleges has been changed since 1987 and the 
students belonging to these communities are now required to apply 
to individual colleges. The Committee find that this 
proved to be very much in· convenient and cumbersome for the 
SCIST students who have to run from pilla.r to post to seek admis-
sion in the University collegps. The Committee are not convinced 
by the plea of the authorities of the Delhi University that the ~tch­
over to the new procedure was to enable the SCIST candidates to 
get admissions in the coUeles of their choice. In the opinion of the 
Committee the problem can easlly be solved by taking the prefer-
ences for colleges from the SCIST students while centr8Uy register-
ing them and thereafter they can be nominated to colleges according 
to their preference. The Committee recommend that the Delhi 
University should revert to the practice followed prior to 1987 for 
centrally registering SCIST candidates for admission to various 
courses in the Delhi University colleges. 
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Reply of the Govel'lUllellt 

The recommendation has been accepted and the Vice-Cblncellor. 
Delhi Unive.rsity hu been advised. to take necessary action for die 
implementation of the recommendation. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 1988] 

. Recommendation SI. No. 41 (Para No. 6.17) 

The Committee note that for the admissions for 1987-88 the Hydera-
bad University issued a special advertisement giving details of the 
number of seats reserved for SCIST students and the conceuions and 
relaxations available to them which helped the University to im-
prove the percentage of SCIST students in the admissions. To a sul-
gestion of the Committee that such advertisements should also be 
iSSUed by the other Central Universities, the Special Secretary. 
Ministry of Human Resource Development assured the Committee 
that the suggestion will be placed before the Vice-Chancellors Com-
mittee. The Committee recommend that instead of placing the mat-
ter before the Vice-Chancello.rs Committee it will be better if the 
UGC issued directions to all the Central Universities to make such 
advertisements in the newspapers which will go a long way to ftll 
the seats reserved for SCslSTs in admissions. 

Reply of the Goverament 

The recommendation bas been accepted and the Central Univer-
'sities have been adviled to take necessary action for the implementa-
tion of the ;recommendation# 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 19881 
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J(BCOMAlENDATIONS/OBSERVATlONS WHICH THE COM-

MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 
GOVERNMENT REPLIES 

Recommendation Sl. No.1 (Para No. 1.18) 

The Committee with deep regret and dismay note that at pre-
sent no member of UGC, alld none of the Vice-Chancellors of 
Central Universities and barring a few Universities like JNU and 
Hyderabad University, no member on the decision making bodies 
of other universities belongs to Scheduled Castes or Scheduled Tri-
bes. The reason appears to be too narrow and legalistic view 
of the Ministry of Human Resource Development. The Ministry's 
contention that in absence of provisions in the relevant Acts 'they 
can do nothing in the matter' is not at all appealing to the Com-
mittee. 

Granting that there are no statutory provisions that persons 
belonging to Scheduled Castes/Scheduled Tribes should be ap-
pointed on the UGC and the decision making bodies of the Central 
Universities and as Vice-Chancello'"l!l, the Committee do not ap-
preciate the helplessness and indifference of the Ministry in not 
giving informal adv1ce in these matters to the concerned authorities. 
It is all the more regrettable that the Ministry should look up 
to the Committee for making a recommendation in this regard. 
Had the Ministry been alive to the welfare of th4! SCs/STH, nothing 
could have stopped them from iSNing the guidelines to the UGC 
and the Central Universities. 

In the opinion of the Committee when without any statutory 
compulsion the JNU and Hyderabad University can find on their 
own suitable SC/ST persons to serve on the Executive Council, 
nothing should have prevented the other Central Universities to 
follow suit. 

The Committee recommend that without diluting the autonomy 
of the Central Universities in the field of academics and the suita-
bility standards regarding educational qualification, experience etc., 
the MiniStry should frame guidelines to advise the University 
Grants Commission and the Central Universities that where SC/ST 
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persons of comparable status and standard are available, they 
should be appointed on the UGC, the decision making bodies of 
the Central UDi",enities ancl as V~., rather they should 
be preferred. which will be truly in harmony witlh the spirit of the 
Constitutional provisions for the welfare of SCs/STa. Tta Com-
mittee will like to be apprised of the guidelines issued by the 
Ministry in this regard. 

Reply of the Government 

The observations of the Committee regarding appointment of 
persons belonging to Scheduled. Castes and Scheduled Tribes on the 
UGC and the decision-making bodies of the Central Universities, 
and as Vice-Chancellors have been noted and the following deci-
sions have been taken in respect of each category of appointments:-

(i) The recommendation of the Committee would be kept in 
view while making appointment of Chairman, Vice-
Chairman and other members of the University Grants 
Commission in future. 

(ii) The Vice-Chancellors of Central Universities (excepting 
Aligarh Muslim University) are appointed by the Visitor 
from a panel of names recommended by a Committee 
constituted in accordance with the l'espective Statutes. 
In the case of Aligarh Muslim University. the panel iii 
recommended by the Court on the recommendations of 
the Executive Council. The recommendations of the 
Committee would be brought to the notice of the com-
mittees constituted to recommend panels of names for 
appointment of Vice-Chancellors. 

(iii) Majority of the members on the decision-making bodies 
of the Central Universities are either appointed in their 
ex-oftlcio capacity or they represent interests of tea-
chers, non-teaching staff, students alumni etc. A 
few members are, however, nominated on the CO'Urt, 
·the Executive Council, etc, by the Visitor and the Vice-
Chancellor. '!be recommendations of the Committee 
would be .kept In vie'ilV in future while making Visitors' 
nominations on the decision-making bodies of the Cen-
tral Universities. The Vice-Chancellor. have also been 
advised to keep in view the recommendations of the 
Committee wbile appointing their nomineu. 

[Ministrv of Human ReIoutae Degelopml!nt (Department. of 
Edueati<m) O.M. No. T"".U-5 dt. 27th Sept., 1988} 
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IleecnmeJldation 81. No. 11 (Para No. 3.27) 

'{he Secretary, University Grants Commisaion has informed the 
Committee that in the data collected by them for monitoring the 
implementation of the reservation orders although the provisions 
as per reservation policies are reflected in ahnost all cases yet 
there are some variations and to make them uniform UGC intend 
to take the assistance of the Union Government and through them 
of the State Governments and to impress upon them not to have 
variations and for study as to why such variations exist. The 
Committee recommend that the matter may be taken up with the 
Union Government and through them with the State Governments 
to eliminate the variations in the reservations for SCs/STs in the 
universites and colleges immediately. The Committee will like to 
be apprised of the steps taken by the Ministry of Human Resource 
Development in this regard. 

Reply of the Government 

The Central Government/University Grants Commission guide-
lines regarding reservation for Scheduled CasteslScheduled Tribes 
candidates have already been circulated to the State Education 
Secretaries and State Universities by the UGC. However, the 
universities established under the Acts of State Legislatures follow 
the reservation policy of the State Government who are also pri-
marily responsible for the implmentation of the reservation policy 
in those institutions. The percentage of seats reserved for SC and 
ST is fixed by the State Governments on the basis of their popu-
1ation in the State. In August, 1988 the Minister for Human Re-
source Development has written to all the Chief Ministers and 
Governors of State and Lt. Governors of Union Territories request-
ing them to issue necessary instructions to the Vice-Chancellors of 
the Universities in their respective State/Union Territory to ensure 
admission of SC/ST fltudents to the extent of the quotas reserved 
for them In all the Institutions, including the reputed ones. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., ]988J 

Beeammeadatlon 81. No. 18 (Para No. 4.15) 

The Committee note that at present there is no comprehensive 
compilation of the Government orders on the contents and imple-
mentation of the reaervatioD poHey, the concessions/relaxations 
a\railable to the SCslSTa in recruitmentslpromotions etc. In Central 
Universities. The Committee recommend that such a publiaation 
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on the lines of the one brought out by the Bureau of Public En-
terpIises should be brought out by the Ministry of Human 
Besource DevelopmentjUGC for the guidance of Central Universi-
ties so that the concerned authorities lmow what steps they have 
to take at various stages to comply with the extent orders as as-
sured by the representative of the Ministry during evidence. 

Reply of the Government 

The University Grants Commission has appointed a Committee 
for consolidation/compilation of Government/UGC orders/guide-
lines regarding reservation for SCs/STs in recruitmen.t, promotion, 
etc. 

[Ministry of Human Resource Development (Department of 
Education) a.M. No. 7-4/88-U-5 dt. 27th Sept., 1988] 

Recommendation SJ. No. 26 (Para No. 4.55) 

The Committee note that at present the Central Universities 
are finding it difficult to fill the reserved posts of Lecturers as well 
as seats reserved in admiSSions to various courses in Central Uni-
versities because suitable candidates with requisite qualifications 
are not available from amongst these communities. The Com-
mittee recommend that suitable incentives in the form of scholar-
ships of higher amounts should be provided to the SC/ST students 
right from secondary stage to attract them to the academics and 
to keep them in the line of learning instead of providing further 
relaxations in qualifications etc. In the opinion of the Com-
mittee such incentives have to be so high and attractive as to 
lure the SC/ST students into academics in the real sense. 

Reply of the Govenunent 

The recommendation has been brO'Ught to the notice of the 
Ministry of Welfare and the University Grants Commtaion for 
necessary action. The Commission have decided to let up a 
'Committee to consider the recommendation. 

[Ministry of Human 'Resource Development (Department ot 
Education) (.M. No. 7-4/88-U-5 dt. 27th Sept., ]9881 

JIeeom ..... dation 81. No. Z7 (Para No. 4.11)' 

The Committee note that the Indira Gandhi National Open UnJ. 
versity has not yet framed the rules providing for reterv8tions far 
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SCa/STs in promotions as the University came into being recently. 
DuriJ1g the evidence; the Commit_ have beeD IIIIUl'ed ~y the Repre-
sentative of the Univetsity that at the opportune t£me when 
promotions become due rules for reservations in promotions will be 
framed by the University and while framing the rules the guide-
lines i.ued by 1he UGC will be followed. Incidentall1 the witnesf: 
also informed the Committee that at the time af the framing of 
the rules the University will be able to determine the percentage 
of posts to be reserved for SCs/STs in promotions. The Committel' 
do not agree with this assertion of the representative of the Indira 
Gandhi National Open Univel"Sity. In the opinion of the Committee 
it is not open to any authority to dilute the Government orders ib 
regard to reservation policy. The Committee recommend that 
while framing rules for promotions, the Indjra Gandhi National 
Open University should scrupulously follow the Government direc-
tives in this regard. 

Reply of the Govenunent 

The recommendation has been brought to the notice of the Vice-
Chancellor, Indira Gandhi National Open University, for implemen-
tation. 

[MbUstry of Human Resource Development (Department of 
Education.) O.M. No. 7-4/88-U.5 dt. 27th Sept., 1988.] 

Recommendation 81. No. 40 (Para No. 6.28) 

The Colrittii,t~ note that even when the number of SC/ST 

applicants for admission is less than the ,number of seats reserved 
for them, a written entrance examination for them is held by some 
!If the Central Universities. The Committee recommend that in a 
situation where the number of SC/ST applicants is less than the 
number of •• I'eIIeJ'\II8d for them, 'there is bardly oy need to hold 
any written teat ,for admission of the candi,dates belOnging. to these 
eommtlBltiel in ely university. 
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..... ,. of the Government 

The matter was considered by the Committf.>e of Vice-Chancel· 
lors of the Central Universities and later on by the Standing Com·· 
mittee of the University Grants CommJasion on the Welfare Of SOsl 
STs in Indian Universities. The recommendatiOftS made by both these 
Committees were finally considered by the University Grants Com-
mission in its meeting held on 28th June, 1988. The Com-
miasion is of the view that the written. test be treated as a prerequi. 
site for admission of students to various courses wherever such 
tests are prescribed. However. necessary relaxation. in cut-off level 
should be provided for admission of SC/ST candidates aI per pres-
cribed quota. The Departmt"nt of Education endone the view" of 
the University Grants Commission. The Vice-Chancellors of the 
Central Universities have bet'n advised accordingly. 

[Ministry of Human Resource Development (Department of 
Education) n.M. No. 7-4/88-U-5 dt. 27th Sept., 19881 



• CIIAP'l'EB IV 

RECOMMENDATION/OBSERVATION IN RmPECT OF WlUCK 
REPLY OF THE GOVERNMENT HAS NOT BEEN ACCEPTEP 

BY THE COMMlTrEE AND REQUIRE REITERATION 

Reeommendation SL No. 21 (Para No. 4.75) 

The Committee regret to note that based on a resolution of the 
UGC adopted in 1975 the practice of carry forward of posts reserved 
lor SCs/STs in the catelory of lecturers has not been followed in 
the Central Universities, on the plea that the teaching post may not 
remain vacant for long period. In the Committee's opinion carry 
forward of posts does not mean non-filling of such posts. It simply 
mealls that if an SC/ST candidate is not available in a particular 
recruitment the post may be filled by a general category candidate 
and in subsequent years the eft'orts should be made to fill up the 
carry forward vacancy along with other vacancies that may arise. 
The enormity of the injustice done to SCs/STs in the absence of the-
practice of carry forward of reserved posbl can be gauged, by the 
fact that out of 220 lecturers appointed in the Banaras Hindu Uni-
versity during the years 1984, 1985 and 1986 none belonged to SC.s1 
STs. During the evidence when suggested that the matter required 
a fresh look by the University Grants Commission, the Secretary 
to the Commission submitted that the matter would be placed before 
the Advisory Committee on the SC/ST welfare. After receiving 
its recommendations the llUItter will again be placed before the-
Committee of the Central Universities Viee-Chancellors. Based on 
the final outcome of these deliberations the matter will be review-
ed by Government. The Committee consider this process as a pro-
tracted and time consuming one. They recommend that the practice 
of carry forward of posts reserved for SCs/STs in the category oC-
lecturers should be introduced in all the Cmtral Universities imme-
diately as provided in the Government directives on the subject so' 
that candidates belonging to SCs/STs get their due in appointmaa.t.c;: 
to the cadre of lecturers in the Central Universities. 

Reply of die Gov_t 

The matter wu considered by the Committee of Viee-Chancel--
Ion of the Central Universities and later on by the Standing Com-
mittee of the University Grants Commission on the Welfare of SCsf 
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STI in Indian Universities. The recommendations made by both 
these Committees were finally considered by the University Grants 
Commission in its meeting held on 28th June, 1988. 'nle COmlnis-
sion was of the view that the academic programmes in the univer-
sities would suffer if the practice of carry-forward of posts reserved 
for SCs/STs in the catelOry of lecturers is introduced in the Cen-
tral Universities. 'nle Commission did not, therefore, agree with 
the recommendation made by the Parliamentary Committee in this 
regard. The Department of Education endorse the views of the 
University Grants Commission. 

[Ministry of Human Resource Development· (Department of 
Education) O.M. No. 7-4/88·U-5 dt. 2'1'th Sept., 1988] 

The Committee are not satisfied with the reply of the Govern-
ment that the aeademic programmes in the universities would suffer 
jf the practice of carry forward of posts reserved for SCs/ST" in 
the category of lecturers is introduced in the Central Universities. 
The Committee, therefore, reiterate their earlier recommendation 
that the practice of carry forward of vacancies reserved for SCsI 
STs in the category of lecturers be introdw:ed in all the Central 
Universities. 



CIIArfER V 

RECOMMENDATIONS/OBSERVATIONS 0l'I WHICH It'INAL 
REPLY OF GOVERNMENT HAVE NOT BEEN RECEIVED 

Rec:otnmenclatlon SI. Nt). 3 (Para No, Z.lO) 

The Committee have been informed that the guidelines provid-
ing for reservations for SCs/8Ts were placed before ~he Academic 
C.ouncil of Aligarh Muslim University wbo defel'1"ed their decision 
in the matter because af the impending repoT~ of a Special Com-
mIttee constituted to decide the question f'f providing of reserva-
tions for Muslims in the University, In 'his connection, the Com-
mttee would like to draw the attention Jf the Aligarh Muslim Uni-
versity Authorities that according to ',he secular scheme of the Con-
stitution there cannot be any resprvations in the Central Universi-
ties on the commllnal linef:. This view has also be~n upheld by the 
Supreme Court. They recommend that while pJ:~senting their view-
point to the special ComMittee, the University Authorities should 
bring all these factors t'l their notice. Meanwhile, the Committee 
recommend that the T1niversity Authorities may again approa·ch 
the Academic Council for adoption of the UGC guidelines regarding 
reservations for SC' ,;fSTs in the University Services. The Com-
mittee will like to be apprised of the decision of the Academic Coun-
cil of the University in this regard, 

Reply of the Government 

The rf"'!ommendation has been brought to the notice of the 
Vice-ChMcellor, Aligarh Muslim University. It has been intimated 
by thE:' University that the recommendation of the Committee for 
adoption of the UGC guidelines regarding reservation for SCfST 
in the University services would be placed before the Academic 
C()uncil at its next meeting. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 1988] 

Comments of the Committee 

The Committee may be apprised of the decision of the Academic 
Council of the AEgarh Muslim University in this re&ard. 

26 
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Beeom..,.datioD SL 'No. :; (P .. No. U) 

.Beeoauneu.datioll 81. No. 7 (Para No. 3.10) 

The Committee note that the Gell set up in the BuraaLL ofUol-
versity and Hi.gher Education in the Department of Eciu.catieD ill 
.January 19'77 to maintain the liaison with the University Gr8llte 
Commission and to oversee the implementation of Union Govern-
ment', policy of reservation for SCa/STs in the matter of admiBlions 
and appointments in the Univers1ties and Colleges Is at present 
manned. by a Section Ofticer and a Steno attached to him. Keep. 
ing in view the enormity of the Work entrusted. to the Cell, the 
Committee recommend that the staff strength of the Cell shbuld 
be suitably augmented to enable it to discharge Its ~tions eftlclent-
Iy and promptly. 

The Committee note that the Cell has been entnlated witA werk 
other than to IDOnitor the implementation of the raervatioal fOr 
SCa/8Ts in services and admissions in Central UniveniUeI. In the 
Committee\oJ view the additional work done by the staff of the Cell 
is at the cost of the monitoring of implementation of the reserva-
tion policy. They recommend that the Cell should not be entrua&ed 
with any work other than the implementation of the reservation 
policy. 

Reply of the GoverIuneDt 
The recommendation of the Committee for augmenting the 

staff strength of SC/ST Cell and transferrin, from it the work 
other than the implementation of the reservation pollcy wauld. 
invelve creation of additional posts and redistribuUon of WIIrk in 
the Bureau of University and Higher Education. A systematic 
study is propoeed to be canied out to ..... the additional staff 
requirement and to reorganise the Cell for eftective dilcharge af 
the duties and responsibilities assigned to ft. 

[Ministry of Human Resource Development (Department 01 
Education) a.M. No. 7-4/88-U.5 dt. 27th Sept. 19881 

Com ... t" of the Committee 

The Committee will like to be apprised of the outeome of 1M 
systematic study proposed to be carried out to auess tbeackUUoaal 
staff requirement and to recognise the Cell for effective dilcharge 
of the duties and responsibilities assigned to it. 

Recommendation SI. No. 12 (Para No. 3.18) 

The Committee note that on the advice of its Cells located in 
the univenttieB and colleges afftliated thereto, the UGC emtinued 
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a separate programme afpl'Oviding fellowships for M.PhiI and 
Ph.D. programmes to SCIEn candidates. During the years 1984, 1985 
and 1988 in the tests conducted by the UGC for the award of fellow-
ships for M.Phil and Ph.D programmes the percentage of SC/ST 
candidates was too low with the result that there was a backlog in 
filling the seats reserved for SCs/STs. 

Subsequently, in the year 1966-87 the UGC reserved 150 f~llow­
ships for SCs/STs and against these 170 fellowships were awarded 
~o SCfST candidates. This in the opinion of the COmmittee is 8 

positive step. The Committee recommend that the process started 
in 1986-87 of reserving a specified number of seats for SCslSTs in 
the award of fellowships should be made a regular feature. How-
ever, the number of fellowships reserved for SCs/STs, in the opinion 
of the Committee. requires to be reviewed for an upward 
revision. The Committee will await the outcome of the review and 
the seats reserved for SCs/STs in the award of fellowships during 
the year·I987-88. 

Reply of the Government 

The UGC has decided to refer the recommendation to its Stand-
Ing Committee for consideration. 

[Ministry of Human Resourc ... Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept., 1988.: 

Comments of the Commit_ 

The Committee may be apprised of the final decision taken in 
this regard by the University Grants Commission. 

Recommendatioll Sl. No. 16 (Para No. 4.10) 

The Committee note that at present all the Central Universities 
do not have a uniformity in the recruitment rules/promotions but 
the UGC has appointed a Committee to rationalise th~ system and 
to arrive at a uniform pattern of recruitment rules/promotions. 
the Committee recommend that the UGC should evolve as early as 
possible a uniform pattern of reservations. In recruitments and 
promotions for all the Central Universities keeping in view the 
recommendations of the Committee appointed by VGC and the 
Government orders thereon and necessary guidelines be issued to 
all the Central Universities to strictly follow those. 

Reply of the Govemment 

·The . University Grants Commission has set up a Committee to 
consider the question of uniform recruitment/promotion rules in 
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the. Central Universities. The report of the Committee is awaited. 

[Ministry of Human Resource Development (Department of 
Education) O.M. No. 7-4/88-U-5 dt. 27th Sept. 1988] 

Comments of the Committee 

The Committee may be intimated of the final decision taken 
regarding uniform recrUitment/promotion rules in the Central 
Universities. 

Recommendation Sl No. 36 (PIl1"Il No. 8.4) 

The Committee note that their earlier recommendation made 
in 1982--83 recommending 15 per cent reservation for Scheduled 
Castes students and 7-112 per cent for Scheduled Tribe students in 
admission to all courses has not been implemented by the Aligarh 
Muslim University so far. During the evidence the Vice-Chancel-
lor of the University informed the Committee that the recommen-
dation will be considered by the Academi~ Council of the Univer-
sity alongwith the report to be submitted by a Special Committee 
going into the question of making reservation for Muslim students 
in admissions. The Committee feel that there is no common factor 
between the reservation for Scheduled Castes/Scheduled Tribe-
students and reservation for the Muslim students as the former are 
provided as a sequal to the Constitutional provisions regarding the 
Welfare of Scheduled Castes and Scheduled Tribes. The Com-
mittee recommend that the question of providing reservation for 
SC/ST students in admissions to all courses should be delinked 
from the question of providing reservations for Mua!im students 
and may be placed before the Academic Council of the University 
immediately for adoption. 

Repl~ of the Government 

The recommendation of the Parliamentary Committee wu 
brought to the notice of the University to expedite decision of the 
adoption of Government/UGC guidelines for reservation for SC' 
ST candidates. It has been intimated by the University that the 
Committee appointed by the Court to examine the resohltion 
moved by Bome members of the Court for reservation in admissinn 
to various courses of the University fol' candidates belonging to 
Muslim community has finalised ilo; report. The report of the 
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aforesaid Committee alongwith recommendation of the Parliament-
ary Committee would be placed before the Court for consideration. 

[Ministry of Human Resource Development (Department of 
Education.) O.M. No. 7-4/88-U.5 dt. 27th Sept., 1988.] 

Comm .. ts of the Committee 

The Committee may be intimated about the final decision taken 
by A~ademic Council of the Aligarh Muslim University re,arding 
reservation of posts I seats for SCslSTs as per Constitutional pro-
visions in this regard. 

Reeomm .. ~tion S1. No. 42 (Para No. 6.32) 

The Committee note that in Aligarh Muslim Univtll"8ity during 
the achniuion in 1986, 46 SC/ST students were admitted and during 
the year 1987, 64 students belonging to these categories were ad-
mitted. In the opinion of the Committee there might have been 
more SCs/STs admitted in the University during the earlier years 
who may still be on the rolls. However. they have been informed 
that out of 8351 students allotted hostel accommodation, the 1l'Um-

ber of SCs is 33 only and there is no student allotted hostel accom-
modation from amongst the ST students. This meagre number ot SC 
students allotted hostel accommodation raises a doubt in the 
mind of the Committee about the assertion of the Vice-Chancellors 
of the University that "hosttal accommodation is given to whatever 
category be belongs who wants hostel accommodation." The Com-
mittee recommend that the Aligarh Muslim University should also 
fall in line with the other Central Universities and make a reserva-
tion of 15 per cent for SC students and 71 per cent for ST students in 
allotment of hostel accommodation. If after giviftg the hostel accom-
modation. to SC/ST students as per reservation quota there are any 
surplus seats which remain unfilled then these may be allotted to 
students belonging to 'general category. 

Reply of tlle Govemment 

The recommendation of the Parliamentary Committee was 
brought to the notice of the university authorities. It has been 
initimated by the University. that the recommendation of the Par'll .. 
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IIUDltary Committee for adoption of the UGC guidelines reprdtDa 
reservation for SC/ST in allotment of hostel accommodation, would 
be placed before the Academic Couneil at its next meeUJag. 

[Ministry of Human Resource Development (Depa.i1ment of 
Education) O.M. No. 7-4/88-U.15 dt. 27th Sept., 1818.] 

c ..... lts of the Committee 

The Committee will like to be apprised of the decilioa taa. by 
the Academic Council in the matter. 

N:W DELHI 
HQ.~el' 7 r ) ~ .~rtika 16,. 91 (f~kaJ 

'" I 

. Chainnan, I 
Ganmittee on t:le Welfare~ 

Scheduled Castes and ! 
Schedulej Tribes. ! 



CYIM Para " of tbe Introduction) 

.4IIIIl),sl8 0/ lilt! Action Taktm hy 1M Go~nIlW'" on tilt! f't!COmIMnda,ions roIIl.int!d 
in ,lit! Tfrff'fy-EWh,h Rt!poI" 0/ tilt! Commltt •• 

I. Totolllwuber of recollllUftdatiOllS . 42 

2. R.ecommenclatiOlli which have been accepted by Oo~ 0'''' 
I'II»IIUMIIIIations at Sf. Nos. 2, 4, 6, 8, 9, JO, Il, 14, IS. 17, 19,20,21. 
22,23,24,25.28, JO, 31, 32, Jl, 34, 35, 37, 38, 39,41) 

Number 28 

PerceDtap to total 66.67% 

3. Recommeooatiou5 which the Committee do not deaire 10 punue in 
view of Oowrrunont replies (Vidt! rooommorulatiOUl at SI. N&s. I, 11, 
18, 26, 27, 40) 

Number 6 

Pel'OlNlta.e to total '4.29% 

~. R~atfon in respect of which final reply of OoWII'IJment has 
not heoIl .-"ted by tile Committee and which reqlliros reiteration 
(Yidt! recommeDdation at SI. No. 29) 

Number 
Porcontaae 10 total 2.38 

S. Rtc:ommendalions in respect of whioh final replies have not beoa recoi. 
vecI (Yidr recomlllOndations at 51. ,Nos. 3,5,7. 12. J6, 36,42) 

Number 7 

r..ataae to Total 16."" 
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